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 Geology & Mining, 
Collectorate, Karur. 

 
dated:         .11.2020 

 
R.C.No. 40 / Mineral / 2019 

 
MEMORANDUM 

 
Sub: Mines and Minerals –Karur District – Aravakurichi Taluk - Gudalur 

(West) Village S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) 
Over an extent of 1.51.0 Hectare. Quarry lease application – Minor 
Mineral - Rough Stone/Gravel – Based on the order’s of the Court 
regarding the objection received in granting Rough Stone / Gravel 
lease application preferred by Thiru.P.Senthilvel - conducting 
personal hearing - Reg. 

Ref: 1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel, 
Pullagoundampalayam, Periyamathiyagudalur Post, 
Aravakurichi Taluk, Karur District, dated: 21.01.2019.                                

 2. Precise Area Communication Notice R.C.No.40/Mines/2019, 
dated: 05.09.2019 

 3. Writ Petition filed by Thiru.R.N.Palanisamy in the Hon’ble 
Madurai Bench of Madras High Court vide W.P.(MD)No.26683 
of 2019. 

 4. Writ Petition filed by Thiru.N.Gurudev in the Hon’ble Madurai 
Bench of Madras High Court vide W.P.(MD)No.3587 of 2020. 

 5. Writ Petition filed by Thiru.P.Shanmugam in the Hon’ble 
Madurai Bench of Madras High Court vide W.P.(MD)No.3699 
of 2020. 

 6. Order of  the Hon’ble Madurai Bench of Madras High Court in 
W.P.(MD)No.26683 of 2019 Dt:24.01.2020. 

****** 
In the reference 1st cited, quarry lease application received for quarrying Rough 

Stone and Gravel in  S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an extent of 

1.51.0 Hectare of patta land in Gudalaur(West) Village, Aravakurichi Taluk, Karur Distrcit.  

2) Precise area Communication Letter was issued for the above said applied area 

vide ref.2nd cited.  
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3)   Regarding the Writ Petitions filed by you by Objecting in granting the Quarry 

lease to Thiru.P.Senthilvel, on the Orders of the Hon’ble Madurai Bench of Madras High 

Court vide in the reference 6th cited, you were intimated for Personal hearing on 

11.11.2020, 4.00P.M.  

 

 

Deputy  Director, 
Geology and Mining,  

Karur. 
To 

1. R.N.Palanichamy,  
S/o. Natchappa Gounder, 
Petthiyakattuthottam, 
Pullagoundampalayam, 
C.Gudalur west, Chinnadarapuram, 

 Aravakurichi Taluk, Karur district. 

2. N.Gurudev,  
S/o.Natarajan, 
No.B 104, Shree varimanasarovar,  
Parks School arch road, 
Coimbatore South, 
Coimbatore District. 

3. Thiru.P.Shanmugam, 
S/o.Palanichchamygounder 
Pullagoundampalayam, 
C.Gudalur west, Chinnadarapuram, 
Aravakurichi Taluk, Karur district 
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R.C.No. 40 / Mineral / 2019 
 

MEMORANDUM 
 

Sub: Mines and Minerals –Karur District – Aravakurichi Taluk - Gudalur 
(West) Village S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) 
Over an extent of 1.51.0 Hectares Rough stone and Gravel Quarry 
lease application – preferred by Thiru.P.Senthilvel- Writ petition 
filed by R.N.Palanisamy, Gurudev and Shanmugam Based on the 
order’s of the Court - conducting personal hearing - Reg. 

Ref: 1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel, 
Pullagoundampalayam, Periyamathiyagudalur Post, 
Aravakurichi Taluk, Karur District, dated: 21.01.2019.                                

 2. Precise Area Communication Notice R.C.No.40/Mines/2019, 
dated: 05.09.2019 

 3. Writ Petition filed by Thiru.R.N.Palanisamy in the Hon’ble 
Madurai Bench of Madras High Court vide W.P.(MD)No.26683 
of 2019. 

 4. Writ Petition filed by Thiru.N.Gurudev in the Hon’ble Madurai 
Bench of Madras High Court vide W.P.(MD)No.3587 of 2020. 

 5. Writ Petition filed by Thiru.P.Shanmugam in the Hon’ble 
Madurai Bench of Madras High Court vide W.P.(MD)No.3699 
of 2020. 

 6. Order of  the Hon’ble Madurai Bench of Madras High Court in 
W.P.(MD)No.26683 of 2019 Dt:24.01.2020. 

****** 
In the reference 1st cited, quarry lease application preferred by P.Senthilvel for 

quarrying Rough Stone and Gravel in  S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) 

Over an extent of 1.51.0 Hectare in patta land of Gudalaur(West) Village, Aravakurichi 

Taluk, Karur Distrcit.  

 Department of Geology & 
Mining, 
Collectorate, Karur. 

 
dated:         .11.2020 

28



/Translated Copy/ 

2) Precise area has been Communicated for the above said applied area vide in the 

reference 2nd cited.  

3)   Inthe references 3rd to 5th cited RN Palanisamy,  and P.Shanmugam filed Writ 

Petitions before in the Hon’ble Madurai Bench of Madras High Court with a prayer of 

objection in granting Rough Stone / Gravel quarry lease application preferred by you. 

4) Based, on the Orders of the Hon’ble Madurai Bench of Madras High Court vide in 
the reference 6th cited, the objection raised persons were intimated for Personal enquiry on 

11.11.2020, 4.00P.M. In this regard, you are also intimated to appear in this office. 

 

 

Deputy  Director, 
Geology and Mining,  

Karur. 
To 

P.Senthilvel                         
S/o K.Palanivel ,  
Pullagoundanpalayam,  
Periyamathiyagudalur Post  
Aravakurichi Taluk,               
Karur District. 
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From  
 N.Gurudev,  

S/o.Natarajan, 
Pothiyangkattu thottam 
C.Gudur West  
Chinnatharapuram 
Aravakurichi Taluk 
Karur District . 
 

To   
 Deputy Director  

Geology and Mining  
Karur District 

 

Sir, 

I am currently residing temporarily at the above address, Parks School arch road, 

Coimbatore South, Coimbatore District. I hereby appear personal hearing today, 

11.11.2020, as per the memorandum of the Deputy Director, Geology and Mines, Karur, 

vide No. 40/Minerals/2019 dated 03.11.2020 and humbly request you to grant me time for 

submitting my explanation. 

 

Yours faithfully 

N.Gurudev 
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From  
 R.N.Palanichamy,  

S/o. Natchappa Gounder, 
Petthiyakattuthottam, 
Pullagoundampalayam, 
C.Gudalur west, Chinnadarapuram, 
Aravakurichi Taluk,  
Karur district. 
 

To   
 Deputy Director  

Geology and Mining  
Karur District 

 

Sir, 

I am residing at the above address. Karur Geology and Mining Department, their 

memorandum N.K.No.40/Mineral/2019 dated 03.11.2020 I have accepted the summons 

and appeared in personal hearing today 11.11.2020. The summons received on yesterday 

only. I also request you to grant me time.  So, that can able to submit my explanation. 

 

 

Yours faithfully 

R.N.Palanisamy 
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From  
 Mr. P. Senthilvel, 

S/o.K. Palanivel, 
Pullakakundanpalayam, 
Poiyamadhiakudalur Post Office, 
Aravakurichi Taluk, 
Karur District. 
 
 

To   
 Deputy Director  

Geology and Mining  
Karur District 

 

Sir, 

I have been operating a quarry and crusher in our ancestral land in 

Pullakundanpalayam for the past twenty years. We have been operating quarry with the 

proper Licence since 1997-2012. We applied for renewal of the license in 2012. Again, my 

health condition was severely affected and we could not proceed further. We could not 

operate the quarry for the last six Years now, after recovering, we have applied for renewal 

of the license to operate the quarry. We applied on 21/01/2019. We received the mining 

plan on 06.09.2019. We have received permission to operate the quarry from the State 

Environmental Impact Assessment Commission on 20/01/2020. But, Thiru.R.N. 

Palaniswami, Gurudev and Shanmugam, by objecting the grant of lease and filed a case in 

the High Court. But these three people are not residing in the village for past 15 years, but 

they are residing outside the town. They are expressing this opposition due to their 

vandalism and inferiority complex. They were not affected due to my quarrying  business. I 

cannot do anything else except this business. I have to support my old aged father, mother, 

wife and son. I have no other source for my livelihood,  and also spent a lot of money on the 

hospital, so I humbly request you to consider me and give me permission to operate my 

quarry. Hereby, the state environmental impact assessment (EC) copy has been attached 
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to proceed further. The fathers of the above petitioner’s have supported us for so many 

years. They only suggested us to construct a crusher. This is our ancestral land, but ow 

they purchased the adjacent lands and they are opposing to continue our quarry business. 

The order coffee came only after the officials came to the village and questioned them in 

person. For so many years, no one has been affected by my business. They are using my 

illness condition, by listening to others' words and opposing to continue our quarry 

business. Sir, I humbly request you to consider the above conditions give me permission to 

operate the quarry. 

 

 

 

Yours faithfully 

P. Senthilvel, 
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The Proceedings  of the Deputy Director,  Department of  Geology and Mining, Karur 

PRESENT: Dr.P. Jayapal, M.Sc., Ph.D., 

R.C. No.40/Mines/2019,                                                          Dated:    .9.2019 

Sub: Mines and Minerals – Karur District – Aravakurhichi  Taluk – 
Gudalaur (West) Village – Patta land in     
S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an 
extent of 1.51.0 Hectare – application preferred by    P. 
Senthilvel, quarry lease granted for five years to quarry 
Roguhstone and gravel order issued – Regarding. 

 
Ref: 1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel, 

Pullagoundampalayam, Periyamathiyagudalur Post, 
Aravakurichi Taluk, Karur District, dated: 21.01.2019.                                

 2. This Office even number letter dated: 21.01.2019. 
 3. The Revenue Divisional Officer, Karur letter 

RcNo.A1/0463/2019, dated :28.08.2019. 

 4. The Deputy Director, Geology and Mining, Karur 
inspection report dated:05.09.2019. 

 5. This Office even number Memo dated:05.09.2019. 

 6. The Deputy Director, Geology and Mining, Karur Mining 
Plan approved letter No.40/Mine/2019, dated: 
06.09.2019 

 7. Hon’ble Madurai Bench of Madras High Court, Madurai 
W.P.(MD) No.26683/2019 filed by 
Thiru.R.N.Palanisamy,  W.P.(MD)No.3584/2020 filed by 
Thiru.N.Gurudevandc W.P.(MD) No.3699/2020 filed by 
Thiru. P.Shanmugam. 

 8. State Environmental Impact Assessment Authority’s 
order copy No. SEIAA-
TN/F.N/No.7394/1(a)/EC.No.4267/2020, Dated: 
28.07.2020 

ORDER: 

In the reference1st cited, Thiru.P.Senthilvel have applied for quarry lease for 

quarrying Rough Stone and Gravel in  S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) 

Over an extent of 1.51.0 Hectare of patta land in Gudalaur(West) Village, Aravakurichi 

Taluk, Karur District for a period of five years. 
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 2) The applicant submitted the application with an application fee of Rs.1500/- 

remitted at State Bank of India, Thanthoni Branch vide Challan No.22, dated:21.01.2019. 

Furthermore, the petitioner has submitted a certificate and copies of village accounts 

proving that there is no pending income tax or mineral tax to be paid. 

3) A report was requested from the Revenue Divisional officer, Karur through the 

letter seen in the reference 2 cited, to inspect the area where the applicant applied the 

license for Roughstones and gravel. 

4) The Revenue Divisional Officer, Karur and the Deputy Director, Geology and 

Mines, Karur have inspected the land in which the applicant has sought a license to quarry 

Rough stone  and gravel are submitted a report. 

5) In the reference 3rd cited, the Revenue Divisional office, Karur Report found in 

Appendix 3, it is stated that the land in Karur District, Aravakurhichi Taluk – Gudalaur 

(West)Village  of  Patta land in S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an 

extent of 1.51.0 Hectares, in the village records called as Royathwari Punjai and it is 

belongs to  Thiru. Senthilvel S/o. P. Palanivel as per Patta No. 1032 of Gudalur West 

Village, and that the above lands belong to the Ryathu Punjai category. 

The four boundary details for S.F.No. 1190/1 are as follows, 

1 S.F. No. 1191 South of Senthilvel Patta Land 

2 S.F. No. 1188 West of the carriageway 

3 S.F. No. 1190/2,3 Senthilavel and Subramani are located north of the Patta land. 

4 S.F. No. 1197 East of Senthilvel Patta Land 
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The four boundary details for S.F.No. 1191 are as follows, 

1 S.F. No. 1196, 1192 Palaniswami and Tamilkodi are located 
south of the Patta land. 

2 S.F. No. 1188 West of the carriageway 

3 North and East of S.F. No. 1190/1 Senthilavel Patta Land 

The S.F. No. 1190/1 has a hect 0.56.0 ares and S.F. No. 1191 has a hect  0.95.0 

ares Total hect 1.51.0 ares. In the field inspection of the proposed land numbers, the 

boundaries have been defined and boundary stones have been planted at the places where 

the quarry lease license is sought. It is stated that there are no rare trees, historical 

monuments and places of worship in these lands, and this land is not under the Land Limit 

Act or the Land Reforms Act. No high/low voltage power lines pass through these lands, 

and there is no cemetery, educational institution, etc. near the proposed land. There are no 

approved houses or villages within a distance of about 300 meters from the boundary of 

these fields, in the report of the Tashildar, Aravakurichi, Gudalur West Village, S.F.No. 

1190/1, 0.56.0 acres and S.F.No. 1191, 0.95.0 acres, totaling 0.95.0 acres; There is no 

objection to the grant of quarry lease license to Mr. Senthilvel, T/P. Palanivel for quarrying 

Roughstones/gravel for 5 years in an area of 1.51.0 acres. Further, the grant of quarry lease 

license there is no objection received from the public and local person also published in the 

‘A1’ of concerned village. Karur District, Aravakurichi Taluk, Gudalur (west) Village S.F Nos. 

1190/1 (0.56.0 Hectares) and 1191 (0.95.0 Hectares) totaling 1.51.0 Hectares; The 

Revenue Divisional Officer, Karur District, Aravakurichi Taluk, Gudalur West Village, 

S.F.No. 1190/1, Over an extent 0.56.0 acres and S.F. No. 1191, Over an extent 0.95.0 

acres, Over an extent 1.51.0 acres, has been advised that a lease for quarrying 

Roughstone  and gravel for a period of 5 years to Mr. Senthilvel, S/o.P. Palanivel. 
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6. The Deputy Director of Geology and Mines, Karur, has given the following filed 

inspection report. 

Karur District, Aravakurichi Taluk, Gudalur West Village, S.F No. 1190/1- The grey 

soil is 1 to 2 meters thick. The rock in this area is of the ‘Charnockite’ type. This rock can be 

used to produce aggregate, gravel, soling etc. The Charnockite type rock deposits in the 

above application area are suitable for the production of Rough stone and gravel. It is 

recommended that the quarrying should be carried out with a safety distance of 10 meters 

from the south-west going Carttrack in the east of the application area and a safety distance 

of 50 meters from the low voltage power line going east and west on the south side and an 

unauthorized farm house located about 80 meters away on the north side; It is 

recommended that a lease of Roughstone/gravel quarry for 5 years under Rule No. 19 (1) 

and 20 and 22 of the Tamil Nadu Minor Mineral Concession Rules, 1959 may be granted 

subject to the following conditions. 

The four boundary details for S.F.No. 1190/1 are as follows, 

North S.F.No. 1191 South of Senthilvel Patta Land 

South S.F.No. 1190/2,3 Senthilavel and Subramani are located north 
of the Patta land. 

East S.F. No. 1188 West of the carriageway 

West S.F.  No. 1197 East of Senthilvel Patta Land 

The four boundary details for S.F.  no. 1191 are as follows, 

North S.F.  No. 1196, 1192 Palaniswami and Tamilkodi are located 
south of the Patta land. 

South S.F. No. 1190/1 Senthilavel Patta Land 

East S.F. No. 1188 West of the carriageway 

West S.F. No. 1191 South of Senthilvel Patta Land 
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The Deputy Director (Minerals) has informed that there are the following 

quarries within a radius of 500 meters around the application area. 
 

Lease Name Village S.F.No Extent 
The District 

Collector 
Rc.No & date 

Lease 
Period 

There is no other quarry except the application field. 
 

P. Senthilvel, 
S/o.K. Palanivel, 
Pullakakundanpalayam, 
Poiyamadhiakudalur 
Post Office, 
Aravakurichi Taluk, 
Karur District. 

 

Gudalur 
West 

1190/1 
1191 

0.56.0 
0.95.0 
1.51.0 

--- 
Application 

survey 
number 

 
 

Further, the Deputy Director Geology and Mining, Karur has directed that permission 

may be granted for a period of five years to Mr. P. Senthilvel, in the total area of 1.51.0 

hectares of land in the village of Aravakurichi Taluk, Gudalur (West)  Karur District, under 

the Tamil Nadu Minor Minerals Grants Rules, 1959, Rules Nos. 19(1), 20 and 22, subject to 

the following conditions. 

1.  Quarrying should be carried out with a safety distance of 7.5 meters from the 
adjacent land. 
 

2.  In the east of the application area; a safety distance of 10 meters from the 
south-west going carttrack; quarrying should be carried out. 
 

3.  A safety distance of 50 meters from the east and west going low voltage power 
lines located on the south side; quarrying should be carried out with a safety 
distance. 
 

4.  Quarrying should be carried out with a sufficient safety distance so as not to 
affect the unauthorized farmhouse located about 80 meters away on the north 
side. 
 

5.  Environmental Approval (EIA) from the Environmental Impact Assessment 
Commission (EIA) should be obtained and approved. 
 

 

Furthermore, there are no monuments within 500 meters of the leased land and no 
protected forest within 1 km. 
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In the meanwhile three writ petitions in W.P(MD) W.P.(MD) No.26683/2019, 

W.P.(MD)No.3584/2020 and W.P.(MD) No.3699/2020 were  filed by the 

Thiru.R.N.Palanisamy, Thiru. N.Gurudev and Thiru. P.Shanmugam against the quarrying 

permission to be granted to Thiru. P.Senthilvel in the above said field. In One of the writ 

petitions in W.P(MD) No.26683/2019, dated: 24.01.2020 the Hon’ble Madurai Bench of 

Madras High Court, Madurai ordered that, before granting the quarrying lease, a personal 
hearing has to be conducted with the petitioners. In case the quarry lease granted without 

conducting personal hearing the petitioner may go for an appeal. 

Further, Hon'ble Madurai Bench of the Chennai High Court has ordered that the 

petitioners, Mr. R.N. Palaniswami and Mr. N. Gurudev, who were adjourned to appear 

before the court on 11.11.2020 due to the loss of time due to the COVID-19 pandemic, 

should appear before the court and seek further time. However, Mr. P. Shanmugam did not 

appear on the said date. 

 

Later, after giving sufficient time, enquiry notice for the  personal hearings were sent 

by registered Post on 30.11.2020, but none of the three petitioners appeared. Then, enquiry 

notice was sent by registered post to the three petitioners to appear for the hearing again on 

17.03.2021 and 30.04.2021, but none of them appeared for the personal hearing on the 

above two dates. 

In this situation, the Tahsildar, Aravakurichi has stated in his N.K.A.3/1197/2021, 
dated 19.07.2021 the petitioner Thiru.R.N.Palanisamy’s house in S.F.No.1192  is not an 

approved one and also he is not living in the above said house. There are no permanent 

structure/house site in Thiru.N.Gurudev’s patta land. The other petitioner Thiru. 

P.Shanmugam opted to  withdraw the writ petition in WP(MD) 3699/2020. 

In this regard, the Chairman of the Gudalur (West) Panchayat Council on 05.01.2022 
in his certificate stated that, on inspection at the address 3/128, Pullakundanpalayam, 

Pothyakattuthottam there is no residential house in the above said address and  it  looks  

like  a cow shed, so the  tax number 3/128 has been removed from the Panchayat tax list 

for the financial year 2021 - 2022. 

 

The above petitioner have received notices for the hearing four times by registered 

post and have sought time and have not appeared for the hearing, causing a long delay. 
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The Hon'ble Madurai Bench of Madras High Court has ordered to summoned for personal 

hearing and the petitioners, Mr. R.N. Palaniswami and N. Gurudev, should have appeared 

in person or through their advocates in the four opportunities given for Personal hearing and 

submitted their statements as affidavits. But the above two have not complied with the court 

order and have not undergone direct hearing for the last fifteen months and have been 

wasting time for their own reasons. Since the continuation of such a situation would be 

contrary to mineral development, public interest, mineral revenue of the government and 
mineral concession rules, it is not advisable to grant any further time and since it is not 

found that Mr. R.N. Palaniswami and N. Gurudev have any reason to tell in the direct 

hearing, all the steps related to the above direct hearing are being finalized. 

 

Therefore, based on the recommendations of the Revenue Divisional Officer, Karur 

and the Deputy Director, Geology and Mining, Karur, the draft mining plan has been 

submitted to the lessee in the reference 5th cited and the mining plan has been approved in 

the reference 6th cited. Following this, the no-objection certificate of the State Environmental 

Impact Assessment Authority has been obtained and submitted in the reference 7th cited. 

As per the notification of this office dated 28.02.2022, it was advised to remit and submit the 

area assessment amount of Rs. 1,333/- and  security deposit of Rs. 10,000/- and Rs. 

1,07,800/- on non-judicial stamp paper as per the clauses of the lease agreement. 

Accordingly, Mr. P. Senthilvel has deposited Rs. 1,333/- as security deposit with State Bank 

of India, Thanthoni Challan Nos. 20220301009059 and 20220301009383, 
dated.01.03.2022 and Rs. 20,000/- as Non-Judicial bond and remaining Rs.87,800/- has 

been remitted vide Challan No. 202203018107496, on 01.03.2022 through online. 

Therefore, the lease agreement for quarrying of Rough stone and gravel  over an 

extent 1.51.0 hectares in Gudalur (West) Village, Aravakurichi Taluk, Karur District, has 

been granted for a period of five years from the date of execution of the lease agreement for 

quarrying of Roughstone and Gravel, under Tamil Nadu Minor Mineral Concession rule 

1959, In accordance with the conditions stipulated in the lease agreement in terms of rules 

19 (1) and 20 and 22, the conditions of the State Environmental Impact Assessment 

Commission the conditions specified with the consent of the Tamil Nadu Pollution Control 

Board and the Tamil Nadu Minor Mineral Concession Rules, 1959, a quarry lease license is 

hereby granted to Mr. P. Senthilvel for a period of five years. 
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Special conditions:- 
 
1)  10 meters safety distance has to be maintained to the carttrack situated in the east of 

the Lease applied area. 
 

2)  After re-aligning the low-voltage power line  which is passing through East - west 
direction situated in the southern side of the lease applied  area. 
 

3)  Quarrying should be carried out with an adequate safety distance and ensure that so 
as not to affect the unapproved farmhouse located about 80 meters away in the 
northern side of the lease applied area. 
 

 
General Conditions:- 
 

1)  Quarrying should be carried out without causing any damage to the adjacent patta 
lands by leaving a safety distance of 7.5 meters and 10 meters for the  Government 
land. 
 

2)  Quarrying should be carried out in a safe manner without causing any damage to the 
public or public property. 
 

3)  Quarrying should be carried out in a safe manner in the interest of the public, using 
low-pressure explosives, drilling with hand-held drilling equipment, and ensuring the 
safety of workers by constructing a safe and wide bench. 
 

4)  Quarrying should be carried out in accordance with the special conditions stipulated 
in the State Environmental Impact Assessment Authority's letter SEIAA-
TN/F.N/No.7394/1(a)/EC.No.4267/2020, Dated: 28.07.2020. 
 

5)  The lessee shall maintain the DGPS - Survey clearly showing the boundaries of the 
leased area and maintain it for the entire lease period. 
 

6)  The lessee shall maintain a notice board near the quarry at his own expense 
indicating the name of the lessee, village name, Taluk name, Survey number, area, 
lease grant Proceeding Number, lease period, name of the mineral, etc. 
 

7)  The lessee shall construct the access roads to the quarry at his own risk. 
 

8)  Only Minor minerals such as Jelly, gravel, arali stone, and fence stones are allowed 
to be broken in the leased rock. Polished blocks for export to foreign countries should 
not be permitted. 
 

9)  The above types of stones transported from the quarry shall be subject to the license 
tax as per Annexure 2 of the Tamil Nadu Minor Minerals Rules, 1959. The license tax 
shall be paid without any objection as per the license tax rates notified by the 
Government from time to time. 
 

10)  Proper accounts and Pitmouth register shall be maintained for the stones transported 
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from the land on which lease permission has been granted. They shall be submitted 
without fail if requested by the concerned officers for audit. 
 

11)  The official seal and signature of the Assistant Director (Geology and Mines) shall be 
stamped on the consignment note and the vehicle number shall be mentioned on the 
consignment note when the vehicles are handed over. The lessee or his authorized 
person shall pay the deposit only after duly indicating the date, time of departure and 
place of payment. If there are any errors in the above-mentioned details or if the 
containers are not filled, it will be considered as illegal transportation of minerals and 
the vehicle will be seized and a fine will be imposed, and the lessee will be held 
responsible for this and action will be taken as per the Minerals Rules. 
 

12)  The area for which the lease has been granted under this order shall not be sub-
leased or sold to anyone, in whole or in part. 
 
 

13)  The lessee shall be maintained a register showing the quantity of Minor minerals 
taken from the quarry every day and the quantity of minerals sent out by truck/cart. 
 
 

14)  The lessee shall carry out quarrying work without any interruption to the adjoining 
land of the leased area. 
 

15)  The quarry shall be carried out at a distance of 10 meters from Carttrack and 
footpaths. The quarry shall be carried out at a safety distance of 50 meters from 
roads, culverts, public works, canals, areas for public use, areas where electricity and 
telephone lines run, places of worship and areas with ancient monuments. 
 

16)  The lessee shall carry out quarrying only within the leased area. If quarrying is carried 
out beyond the scope of the said permit, action will be taken to cancel the lease along 
with penalty. 
 

17)  In case of violation of the terms of the lease, the District Collector has the power to 
cancel the lease, impose penalty for the default committed or initiate criminal 
proceedings. In case of cancellation of the lease, all the amounts including the 
security deposit will be forfeited to the Government account. 
 

18)  The lessee shall carry out the quarrying works in accordance with the provisions of 
the Tamil Nadu Minor Minerals Act, 1959 and the rules notified by the Government 
from time to time. 
 

19)  After the expiry of the quarrying lease, it shall not be renewed or extended for any 
reason. 

20)  Quarrying should be carried out in a manner that does not scatter stones, does not 
create excessive noise, and does not cause any harm to the public or livelihood, by 
using minimum explosives as per the provisions of the Explosives Act, 1884. 
 

21)  Explosives should be purchased only from government licensed dealers and blasting 
should be done by licensed/approved blasters/Mines Mate. 

22)  No child labourer should be employed. 
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23)  A levy of 10% on the seniorage fee paid by the lessee for minerals within the State 

and 20% on minerals transported to other States shall be paid to the Government 
without fail as Green Fund. 

 
 

The lease will be cancelled in accordance with the rules in case of violation of the 

above conditions and the Mineral Act. The leaseholder is hereby directed to carry out the 

quarrying activity in accordance with the above conditions, the conditions set out in the 
lease deed, the conditions of the State Environmental Impact Assessment Commission, the 

conditions approved by the Tamil Nadu Pollution Control Board and the Tamil Nadu Minor 

Mineral Concession Rules, 1959. 
 

Deputy Director, 
Geology and Mining, 

Karur. 
 
To 
 
Mr. P. Senthilvel, 
S/o.K. Palanivel, 
Pullakakundanpalayam, 
Poiyamadhiakudalur Post Office, 
Aravakurichi Taluk, 
Karur District. 
 
Copy:- 
1. Revenue Divisional Officer - Karur 
2. Tahsildhar - Aravakurichi. 
3. District Environment Engineer and 
Pollution Control Board, Karur. 
4. Village administrative Officer - Gudalur (West) Village. 
(Through the Revenue Divisional Officer) 
5. Chairman, Gudalur (West) – Village Panchayat 
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 O/o. District Collector, 
Karur. 

 
dated:         .03.2023 

 
R.C.No. 147 / Mineral / 2022 

 
Enquiry Notice 

 
Sub: Court Case – Writ Petition filed by Thiru. N.Gurudev before the  

Hon’ble Madurai Bench of Madras High Court in W.P.(MD) 
No.3587/2020- High Court ordered on 14.03.2023 - based on the 
Court order enquiry notice send to the petitioner’s and applicant on 
21.03.2023 to appear before the District Collector, Karur on 
30.03.2023 for personal hearing - Reg. 

Ref: 1. Orders of the Hon’ble Madurai Bench of Madras High Court 
W.P.(MD)No.26683 of 2019, dt: 24.01.2020. 

 2. Orders of the Hon’ble Madurai Bench of Madras High Court 
W.P.(MD)No.3587of 2020, dt: 14.03.2023. 

****** 
In the reference 1st and 2nd cited, Thiru. R.N.Palanisamy and Thiru.N.Gurudev has 

filed writ petition before the Hon’ble Madurai Bench of Madras High court against the quarry 

lease permission for roughstone and gravel to Thiru.P.Senthilvel in  S.F.Nos.1190/1(0.56.0 

hect) and 1191(0.95.0 hect) Over an extent of 1.51.0 Hectare of patta land in 

Gudalaur(West) Village, Aravakurichi Taluk, Karur District. 

2) In One of the writ petitions in W.P(MD) No.26683/2019, dated: 24.01.2020 the 

Hon’ble Madurai Bench of Madras High Court, Madurai ordered that, before granting the 
quarrying lease, a personal hearing has to be conducted with the petitioners. In case the 

quarry lease granted without conducting personal hearing the petitioner may go for an 

appeal. In this regard, the enquiry notice issued to the petitioner’s on 11.11.2020, 

30.11.2020, 17.03.2021, 19.03.2021 and 30.04.2021.  

 

3)   In this regard, Thiru. R.N.Palanisamy and Thiru.N.Gurudev had not appeared for 

personal hearing for more than four times and also wasting the time of the government 
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officials purposely and to  delay the  hearing process for passing the final orders. The 

Deputy Director, Geology and Mining, Karur granted a quarry lease vide in proceedings Rc. 

No.40/Mines/2019, Dated: 18.03.2022. 

 4) The Hon’ble High Court ordered that, the District Collector, to conduct the 

personal hearing to the petitioners and the respondent Thiru. P.Senthilvel on 30.03.2023 at 

4.30 P.M. On the basis of that, before a personal hearing to be conducted with the 

petitioners and respondent Thiru.P.Senthilvel by furnishing necessary quarry lease 
documents to them. In case the petitioners is not appeared for personal hearing next 

chance will not be given. 

  

Encl: Thiru.P.Senthilvel lease grant proceedings 

         and related documents. 

 

 

Deputy  Director, 
Geology and Mining,  

Karur. 
To 

1. R.N.Palanichamy,  
S/o. Natchappa Gounder, 
Petthiyakattuthottam, 
Pullagoundampalayam, 
C.Gudalur west, Chinnadarapuram, 

 Aravakurichi Taluk, Karur district. 

2. N.Gurudev,  
S/o.Natarajan, 
No.B 104, Shree varimanasarovar,  
Parks School arch road, 
Coimbatore South, 
Coimbatore District. 

3. Thiru.P.Shanmugam, 
S/o.Palanichchamygounder 
Pullagoundampalayam, 
C.Gudalur west, Chinnadarapuram, 
Aravakurichi Taluk, Karur district 
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The written statement given by P. Senthilvel, S/o.K. Palanivel, residing at 

Pullakundanpalayam, Aravakurichi Taluk, Periyamadiyakudalur Chinnatharapuram, Karur 

District, before the District Collector on 30.03.2023. 

The District Collector, Karur has issued a enquiry notice to me for appear in person 

on 30.03.2023 at 4.30PM on the orders of the W.P.(MD)No.3587 of 2020 filed by Mr. N. 

Gurudev before the Madurai Bench of Madras High Court. Accordingly, I appeared before 
the District Collector, Karur. 

I have running the quarry business for past 20 years with necessary government 

approval. 

Therefore, both Mr. Gurudev and R.N. Palanisamy are trying to stop my quarry 
business without any valid evidence. 

I got a quarry lease permission from the concerned departments and as per the 

rules.  I humbly request the District Collector to dismiss the objections raised by the  

petitioners without any valid evidence for quarry lease. 

I hereby declare that all the above statements are true and that I will abide by the 

government regulations. 

 

Yours faithfully 

P.Senthilvel 
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The Written statement  given by, R.N. Palanisamy, S/o. Natchappa Gounder, of 

Pullakkundampalayam, Potthiyakattuputhur, Aravakurichi Taluk, Chinnathatharapuram, C. 

Gudalur West, Karur District, before the District Collector, Karur on 30.03.2022. 

I have informed you that since 2019, I have filed several petitions and filed several 

writ petitions in the Madurai High Court against the above Senthilvel Crusher for setting up 

a quarry near the house in my survey number and acting in a way that is harmful to my life 

and house. I have informed you that the above house where I live has not been recognized 

as a house and has been declared a farm house, deliberately acting in favour of the owner 

of the quarry.  

I have filed two petitions without paying house tax on my house. It is very shocking 

that in the documents provided to me by the High Court order, the Panchayat President has 

called the house where I live a cattle farm. Without asking me for any investigation or 

explanation, The Panchayat President Gudalur (West) inspected Pothiyakattuthotam and 

replied that the subject site of Thiru.R.N.Palanisamy look  likes  a cow shed. This is like 

indirectly calling me and the people who are with me above to take care of me, 1. Perumal 

Nayak and his wife, as cows. 

The above Deputy Director of Geology and Mining Department has said that my 

house is a farm house under the above special conditions. The Panchayat President has 

said that it is a cowshed. They do not know which of the two is telling the truth. 

Furthermore, they have imposed special conditions to keep the quarry operational, 

stating that the 300-meter distance between the quarry and the houses should be 

maintained. Due to the emission of dust caused by the crushing unit, my agricultural land 

and water bodies are affected. The order issued by the Pollution Control Board is being 

challenged by me before the Green Tribunal and is still pending. 

Further, there is only a 10-foot gap between my fence and the quarry. The 

Panchayat President, who has deliberately declared my house as a cattle farm, hiding my 

house, which was already built in 1993, and the existing house tax without any investigation 

notices and hastily issued a certificate without even observing the requirements of natural 

justice.  
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I have also submitted the house tax and electricity connection receipt to the Hon’ble 

High Court as proof of my residence at the above address. It is painful that the officials are 

supporting the quarry work by deliberately building the above house as a farmhouse and a 

cattle farm. My son Prakash’s marriage and engagement ceremony was held in my house 

in June 2022. Everyone in my village participated in the above said functions at my house. If 

the people of my village make a wide inquiry, they will say that my house is there. In this 

regard, the officials have conducted a field survey of my house in the year 2019. 

Therefore, I hereby request you to conduct a field inspection of my house at any 

time, I hereby inform you that there are violations of the rules at the location of the above-

mentioned quarry lease. 

 

 

Yours faithfully 

R.N.Palanisamy 
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The written statement given by, Natarajan's son N.Gurudev, residing at 

Pullakundanpalayam, Chinnadharapuram C. Gudalur West, Aravakurichi Taluk, Karur 

District, and currently residing at Manasarovar Building, Fergus School Arch Road, 

Coimbatore, appeared before the District Collector, Karur  on 30.03.2023. 

My agricultural land is adjacent to the place where the Senthilvel Crusher will be 

located. In the above said land, a cattle and goat farm are maintained by the workers. The 
area where the above crusher will be located and my agricultural land are about 5 feet. The 

air pollution caused when the above crusher was operating without permission in 2019 was 

so bad that my cows were grazing in small particles and water bodies, and my goats and 

cows were getting sick. I had filed several legal battles demanding a ban on the operation of 

the above crusher and quarry. The above person has cleverly concealed many true details 

and application submitted to obtain the crusher and quarry lease. There is a panchayat road 

a few feet from the place where the quarry will be located and there is a residential house. 

The above person has also filed several complaints against the quarry due to the rock fell 

on the house of the above resident. 

It is a lie to say that I did not appear despite being called for questioning several 

times. So far, I have appeared in person more than 10 times before the Deputy Director, 

Geology and Mining Department, the Aravakurichi Taluk and the previous District Collector 

and submitted photographs. 

 Further, as per the court order, the Deputy Director of Geology and Mining, Karur 

District, has issued the order No. 40/Mines/2019 dated 18.03.2022, but the details of how 

the said officer has issued the order have not been provided. Furthermore, in the said order 

issued with special conditions, all the objections raised by me, in the law book. This is the 

evidence for my appearance for the above hearings. 

Therefore, I humbly request the society to provide a copy of the order dated 

18.03.2022, the decision taken with all the documents, and to inspect the said quarry in 

person. 

Yours faithfully 

N.Gurudev 
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Revenue and Disaster Management Department 

From To 
 

Thiru.P.Senthilkumar, Bsc.,  
Tashildar  Aravakurichi  

Deputy Director  
Geology and Mining  
Karur District. 
 

Rc.No A2/1823/2023,    Dated 03.06.2023. 
Sub: Mines and Minerals - Minor Mineral - Karur District - 

Aravakurichi Taluk – Gudalur West Village - Objection 
received regarding renewal of license of quarry owned by 
Thiru. P.Senthilvel in S.F Nos. 1190/1 and 1191 - Report 
sent – Regarding. 
 

Ref: 1) District Collector's Memorandum No. 147/Mines/2022 
Dated 21.04.2023 

 2) Chinnatharapuram Revenue Inspector's Report No. 
93/2023, Dated 06.05.2023 

In the reference 1st and 2nd cited I have inspected in Aravakurichi Taluk, Gudalur 
West Village, SF Nos. 1190/1 and 1191, Karur District, on the petition filed regarding the 
renewal of the quarry licence owned by Mr. Senthilvel and report submitted by the Revenue 
Inspector of Chinnadharapuram. I hereby submit the following report. 

A crusher and quarry belonging to Thiru.P. Senthilvel are located in S.F. Nos. 1190/1 
and 1191 of Aravakurichi Taluk, Gudalur (West) village. A quarry pit is located in SF No 
1191. Adjacent to this is SF No 1196 belongs to Mr. Palaniswami. The distance between 
the house in this S.F.No. the cow and goat shed and the quarry in SF No.1191 is about 300 
feet. In SF No.1196, Mr. Perumalnayakkar, along with his wife and grandson, is maintaining 
the house and garden for lease belonging to Palaniswami. 

In SF No. 1199/1 is belongs to Thiru. Gurudev in Gudalur (West) village, 
Aravakurichi Taluk, Karur District. Goats and cows are grazing in the above Survey No. 
There are no other buildings. 

Below the quarry, Survey number 1188 is a Cart road. Below this, there is a house 
where the father Palaniswami and mother of Mr. Shanmugam residing . I humbly inform you 
that I have enclosed herewith the report of the Chinnatharapuram Revenue Inspector, the 
statement of the Village Administrative Officer and copies of the village accounts. 

Tahsildar, 

Aravakurichi 
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From To 
 

Dr. P.Jayapal, M.Sc., P.h.D 
Deputy Director  
Geology and Mining  
Karur District. 
 

The Block Development Officer 
Village Panchayat 
Town Administration Union 
K.Paramathi 
Karur District 

 

Rc.No 40/Mines/2020,    Dated:  27.10.2023. 
 

Sub: Mines and Minerals - Minor Minerals - Karur District - 
Aravakurichi Taluk - Gudalur West Village - in S.F Nos. 
1190/1 and 1191 over an extent of 1.51.0hects of patta land 
quarry lease granted for roughstone and gravel to Thiru. 
Senthilvel -Thiru.Palanisamy and Thiru.Shanmugam their 
house located in north and south respectively whether 
approved site- Report called for – Regarding. 
 

Ref: 1) The Deputy Director, Geology and Mining, Karur granted 
lease vide in proceedings Rc.No.40/Mines/2021, Dated: 
18.03.2022. 

 
 2) This Office even number letter dated: 21.04.2023. 
 3) The Aravakurichi Tahsildar letter Rc.No A2/1823/2023,    

Dated 03.06.2023. 
  

 

Karur District, Aravakurichi Taluk, Gudalur (West) Village in S.F.Nos.1190/1(0.56.0 

hect) and 1191(0.95.0 hect) Over an extent of 1.51.0 Hectares of  Rough stone and Gravel 

Quarry lease has been granted to Thiru.P.Senthilvel, S/o.K.Palanivel, 

Pullakakundanpalayam, Poiyamadhiakudalur Post Office, Aravakurichi Taluk, Karur District 

in the reference 1st cited. 

In this regard, both of them Mr. R.N. Palanisami and Mr. Gurudev have appeared 

before the District Collector, Karur for Personal hearing as per the Hon’ble High Court Order 

on 14.03.2023 in W.P.(MD)No.3587 of 2020 and submitted their statement. 
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On the basis of the Petitioner’s statement, a report was requested from the 

Aravakurichi Tahsildar vide in the reference 2nd cited. The Thasildhar Aravakurichi has 

reported that there is a house belonging to Mr. N. Palaniswami in the northern side of the 

quarry lease and a house belonging to Mr. Shanmugam in the southern side vide in the 

reference 3rd cited. 

Therefore, it is requested to submit the report whether there is an approved houses 

of  the petitioner’s Mr. R.N. Palaniswami in the northern side and Mr. Shanmugam in the 

southern side from the permitted quarry license of the Thiru.P.Senthilvel. 

Deputy Director 
Geology and Mining 

Karur. 
Copy 
Thiru. P. Senthilvel, 
S/o.K. Palanivel, 
Pullakakundanpalayam, 
Poiyamadhiakudalur Post Office, 
Aravakurichi Taluk, 
Karur District. 
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From To 
 

Thiru.M.Krishnamoorthy,  
Block Development officer, 
Village Panchayat 
K.Paramathi 
Karur District 

Deputy Director  
Geology and Mining  
Karur Dsitrict. 
 

 

Rc.No A5/120/2022,    Dated 07.11.2023. 
 

Sub: Mines and Minerals - Minor Minerals - Karur District - 
Aravakurichi Taluk - Gudalur West Village - in S.F Nos. 1190/1 
and 1191 over an extent of 1.51.0hects of patta land quarry 
lease granted for roughstone and gravel to Thiru. Senthilvel -
Thiru.Palanisamy and Thiru.Shanmugam their house located in 
north and south respectively whether approved site - 
Furnished- Regarding 

Ref: 1) The Deputy Director, Geology and Mining, Karur granted 
lease vide in proceedings Rc. No.40/Mines/2019, Dated: 
27.10.2023. 

 
 2) This Office even number letter dated: 01.11.2023. 
 3) The Zonal Deputy Block Development Officer (M-4) report 

dated 06.11.2023 
 4) Letter from the Chairman of Gudalur West Panchayat 

Council  letter dated 03.11.2023 
  

 

In the reference 1st cited the Deputy Director of Geology and Mining has requested  

the report to the Block Development Officer, K.Paramathi  the houses of Mr. R.N. 

Palaniswami in the north and Mr. Shanmugam in the south  located nearer to the  

S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an extent of 1.51.0 Hectares of 

Rough stone and Gravel Quarry lease  in Gudalur (West) Village, Aravakurichi Taluk,  Karur 

District are whether approved houses. In this regard, the Block development officer, 

K.Paramathi has requested report from zonal Deputy Block Development Officer (M-4) vide 

in the reference 3rd cited. The following report is submitted by the concerned officials. 

i) The petitioner/Thiru. R.N.Palanisamy remitted the house taxes details are not 
available in the books of accounts. An amount of Rs.200/- remitted for as 

house vide in S.No.248 is only tax Number.248 recorded in the house tax 

register for the period of 2021-2022.  
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ii) Verification of online records no details available for remittance of house tax 

by Thiru. R.N.Palanisamy for the period of 2022-2023.  

iii) Verification of online records, the petitioner/Thiru. Shanmugam remitted an 

amount of Rs.110/- remitted for as house vide in S.No.5/99 is only tax 

Number.244 recorded in the house tax register.  

Further, it is also stated that the Panchayat President reported that (West) 
village was not an approved a house site of Thiru.R.N.Palanisamy and Thiru. 

P.Shanmugam vide in the reference 4th cited. 

 

 

Encl: 1. Panchayat President letter (1 copy) 
        2. Zonal Deputy Block Development  
           Officer letter (1 copy) 
 
 

Block Development Officer 
(V.P) 

Panchayat Union, 
K.Paramathi. 
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